a7 Papers Laid

section 3 of the Essentinl Commodities
Act, 1958~

(i) The Temiles (Praduction by

Kanitting,  Bmberoidery, lLare

making and Printing, Machines)

Contro! (Amendment) Oprder,

1973 (Hindi und 2ngliskhk ves-

sions) published in Motification

No. S0. 1185 in Gazstte of
India dated the 28th  April,
1973.

(ii) S.O. 1186 published n Gazetie
of India dated the 28th April,
1973 containing corrigendum 10
Notification No. S.0. 3i&e
dmed the 21st July, 1971

(iii) The Woollen TIextiles (Pro-
duction and Diswributon Con-
tro}) Amendment Order, 1973
(Mind§ and English versions)
published in Notificaton No
S.0. 2412 in Gazettic of Indm
dated the 25th  August, 1973.
[Placed in Library. See No
LT-S617%/73).

STATLMEN1 RE. CORRECTION OF ANSWERS

O UMNQ. No. 1582 ro. PrmsioNs 71O

FREEDOM-FICHTER MPs AND MLAs AND

US.Q. No. 4862 RE. CASUALTIES DURING
PAC revorr m UP.

THE DEPUTY MNISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOBSIN): | heg to lay
on the Table—

(i) A statement (i) correcting the
reply given on the Ist Avgust,
1973 ® Unstwred Question No
1582 by Shrei Ramavatar Shastr;
regarding grast of pension to
freedom fighters amongst Mem-
bers of Parliament and Siate
Legislatures and (il) giving rea-
soms for delay in correcting the

reply.

(ii) A statement correcting the rc-
ply given on 2%th August, 1973
to Unstarred {Question No, 4862
by Shel’ R. R. Singh Deo re-
garding casualties during  the
exchunge of fire betwéen Army
md PAC in UP. [Placed in
Librory. See No. 1T-5618/73).
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PaorIT aNL Loss ACCOUNTE AND BaLANCH
Suest ‘Poi 1974Y o K'Ar
TION Baarcw or P, & T..00spxr.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONY
(SHRI JAGANNATH PANADIA): |
beg to fay on the Table a copy of the
Profit and Loss Accounis and Bslance
Sheet (On accrual baiis) of the Tele-
communication Branch of the Indian
Posts and Telegruphs Depanment for the

yesr 197172 (Hiadi and English ver-
sions). [Placed in Library. See No.
LT-5619/73).

INDIAN  NavarL  Auxmiwy Seavics
REcU1ATIONS, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE  (SNRI
J. B. PATNAIK): [ beg to lay on the
Iable a copy of the Indian Naval Auxi-
hary Service Regulations, 1973, pub-
lished in Notifictition Mo, SR.O, 232 in
Gazette of Indig dated the I1st Septem-
ber, 1973, under section 135 of the Navy
Act, 1957, [Placed in Librarv. See No.
LT-5620/73).

STATRMENT RE. CORRECTION OF ANSWER
10 US.Q. No. 3478 Re spow BankIng
PROGRESS IN BiHar

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): | beg to lay on
the Table a statement (i) cursecting the
reply givem on 17th Angust, 1973,
Unstarred Question Neo 3478 by Ku-
mari Kamala Kumari regarding slow
banking progress in the State of Bihar
and (ii) giving rcusom Tor detay In
correcting the reply. {Placed I/n Librarv,
See No. LT-5621/731.

STATEMENTS SMOWING ACTION TAKEN BRY
GOVERNMENT ON  ASJURANCES, PROMISE
ETC

THE DEPUTY MINISTER IN 1HE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARA-
NAND): T beg 1 Jov on the Table nine
siriements showing the actisn taken by
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Government on various assurance, pro mises and
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Messages from 30
Reajya Sabha

undertakings given by the

Ministers during the various sessions of Lok Sabha:
Fourth Lok Sabha

(1) Statement No. XXX}
(2) Saatement Mo, XXX
{3) Statemers No. XX

Seventh Sesswn, 1969.
Ninth Session, 1969,
Bleventh Session, 1970,

Fifth Lo\ Sabha

(4) Statement No. XXIV
(5) Statement No. XV
(6) Matement No. IXx
(7) Statement No. VII
(8) Statement No. VI
(9) Statement No. I

Second Session, 1971.
Fourth Session, 1372.
Fitth Session, 1772
Sixth Session, 1972,
Seventh Sesston, 1973,
Eghth Session, 1973,

[Placed n La\hmn. S»¢ No. LT-5622/ 73]

12.07 hrs.
COMMITTFE ON PETITIONS
MINUTES
MR, SPEAKER- Now, item No. 12
Shri A P Sharma. He iv absent. Then,
Shri lshaque Sambhali  He »n  alw

absent.
SHRI K. & CHAVDA  (Paian). |
am also a Member of that commutice
the

So, | cun ly it on the Tabl- of
House.

MR, SPEAKER: Let him fint ex-
press his regret that the other two Mem-
bers are absent and thenm say that on be-
half of those absent Mombers, he n lay-
ing it on the Table uf the House.

AN HON, MEMBER: Shri lhayue
Sambhali has just com: to the House.

SHR[ ISHAQUE SAMBHALI (Am-
roha); 1 apologise {or my absence

I beg to lay on the Table the Minotes
of the Tweaty-second to Thirticth Sittings
of the Commitiee on Patitions.

—

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, [ have to report the
{ollowing messages received from the Se-
cretary of Rajya Sabha — 1

ti) “In accordance with the provisions
of Rule 127 of the Rules of Procedure
and Conduct of Business m the Rajya
Sabha, | am directed to inform the Lok
Subha that the Rajys Sabba, at its sit-
timg heki on the 3rd Seplember, 1973,
agreed withowi any amendment to the
Reserve Bank of India (Amendment)
Bill, 1973 which was passed by the
1ok Sabha at it sitting held on the 27th
August, 1973

(i) “In accordance with the provisions
of Rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to imform
the Lok Sabhy that the Rajya Sabdm,
at its sitting held on the 3rd Septem-
ber, 1973, agreed without any amend-
ment to the Foreign Exchange Regula-
tion Bill. 1973, which was passed by
the Lok Sabha at its sitting held on the
27th August, 1973."

(i) “In accordance with the provisions
of Rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the 1.0k



